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BEFORE THE NATIONAL GREEN TRIBUNAL  
CENTRAL ZONAL BENCH BHOPAL  

 
Original Application No.  07/2022 

and 
Original Application No.  12/2022 

 
IN THE MATTER OF:  
 

SUBHASH C. PANDEY   APPLICANT(S) 
 

VERSUS 
 

 STATE OF MP & ORS  RESPONDENT(S) 
 

I N D E X 
 

S. No. Particulars Annexure Page No. 

1.  Action Taken Report on 

behalf of State of Madhya 

Pradesh 

 

03-07 

2.  Affidavit  08 

3.  Copies of Notices along with 

Stay Orders passed by 

Hon’ble High Court of 

Madhya Pradesh, Principal 

Bench at Jabalpur 

R-1 

(Colly) 

09-52 
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4.  Progress Report issued by 

Executive Engineer, BMC 
R-2 

53 

5.  Copy of Letter dated 

13.02.2025 of Executive 

Engineer, Janpad Panchayat 

Fanda 

R-3 

54 

 
Date: 13.02.2025        
Place: Bhopal 
 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh  
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BEFORE THE NATIONAL GREEN TRIBUNAL  
CENTRAL ZONAL BENCH BHOPAL  

 
Original Application No.  07/2022 

and 
Original Application No.  12/2022 

 
IN THE MATTER OF:  

SUBHASH C. PANDEY   APPLICANT(S) 
 

VERSUS 
 

 STATE OF MP & ORS  RESPONDENT(S) 
 
ACTION TAKEN REPORT ON BEHALF OF STATE OF MADHYA 

PRADESH 
 
IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER : 

1. That the issue raised in this application is alleged 

unauthorized, illegal construction and encroachment on 

the reservoir land shown as Kaliyasot & Kerwa reservoir 

in the territorial jurisdiction of District Bhopal (Madhya 

Pradesh). It is further alleged that in the Bhopal Master 

Plan of 2005, which is currently in force, the lands and 

forests around the Kaliyasot Reservoir up to 33 meter 

from the edge of the Reservoir is to be kept open for Green 

Belt. That it is further alleged by the Applicant regarding 

the issue of movement of Tiger and Leopard and other 

wild animals in the surroundings of the Reservoir, which 

is adjacent to the Kerwa area of Bhopal, is a known 
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corridor of Tiger and Leopard, along with many other wild 

life species. Hundreds of aquatic animals like Ghariyal, 

Crocodile and Tortoise in the Kaliasot Reservoir are also 

at risk due to the said activities. 

 
2. It is most respectfully submitted before this Hon’ble 

Tribunal, that BMC issued Notices under the provisions 

of Section 307(2) of Madhya Pradesh Municipal 

Corporation Act, 1956 against total of 11 encroachers. It 

is further submitted that, out of the aforementioned 11 

encroachers, BMC in consonance with District 

Administration have removed 4 encroachments and that 

the remaining 7 had filed Writ Petitions before the 

Hon’ble High Court of Madhya Pradesh, Principal Bench 

at Jabalpur and that the Hon’ble High Court has passed 

stay orders in favor of the encroachers and therefore in 

compliance of the Stay Order issued by the Hon’ble High 

Court, no action has been taken against the remaining 7 

encroachers. That the copies of Notices along with Stay 

Orders passed by Hon’ble High Court of Madhya Pradesh, 

Principal Bench at Jabalpur are marked and annexed 

herewith as Annexure R-1 (Colly.). 
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3. It is further submitted before this Hon’ble Tribunal that 

the BMC has undertaken the construction of two Sewage 

Treatment Plants (hereinafter referred to as "STPs"), with 

designed capacities of 200 KLD and 450 KLD, 

respectively. These STPs are strategically located at Suraj 

Nagar and near Barkhedi Nalah. It is respectfully 

submitted that the construction of the 200 KLD STP at 

Suraj Nagar is nearing completion, with approximately 

95% of the work already executed. The said STP is 

anticipated to be fully operational on or before 31st 

March, 2025. Furthermore, the construction of the 450 

KLD STP, situated near Barkhedi Nalah, has reached a 

completion status of approximately 70%. The remaining 

work is being expedited with due diligence and in 

adherence to the prescribed standards and guidelines, 

and it is expected that the said STP shall be fully 

functional and operational on or before 31st May, 2025. 

It is further submitted that all necessary measures are 

being undertaken to ensure the timely completion and 

commissioning of both STPs, in compliance with 

environmental norms and regulatory requirements, to 
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facilitate efficient sewage treatment and disposal, thereby 

serving the public interest and promoting environmental 

sustainability. That a copy Progress Report issued by 

Superintendent Engineer, BMC is marked and annexed 

herewith as Annexure R-2 

 
4. It is further submitted that the Janpat Panchayat, 

Fanda, had undertaken the construction of three Sewage 

Treatment Plants (STPs) with designed capacities of 15 

KLD, 20 KLD, and 5 KLD. Out of these, the STPs with 

capacities of 15 KLD and 20 KLD are located in Mendori, 

while the STP with a capacity of 5 KLD is situated in 

Berkhedi Bazvaft. It is respectfully submitted that the 

construction of all three STPs has been fully completed, 

and they are currently operational and functioning in 

accordance with their designed capacity and purpose. 

That a copy of Letter dated 13.02.2025 of Executive 

Engineer, Janpad Panchayat Fanda is marked and 

annexed herewith as Annexure R-3. 

 
5. Hence, the present reply is being submitted for the kind 

perusal of this Hon’ble Tribunal. This Hon’ble Tribunal 
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may, therefore, take the present Action Taken Report on 

record and pass any appropriate order(s) that it may 

deem fit, which will be complied with by Respondent 

Authorities. 

Date: 13.02.2025        
Place: Bhopal 
 

 
Through Counsel 

Prashant M. Harne 
Standing Counsel 

State of Madhya Pradesh 
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uft, 

gT . 59/1/8, 

4}yTG, fHÍ# ../... 2023 

fHI 33 er gd ta à U i.e". No construction Zone" 

qto 135 / 2014 (CZ) d 3TS. 35/2023 4iti 

5399 fI 11.09.2023 

EIRI 4A . 532 fi 09.09.2023 h GRI HAgtJR yifo AH 3fef-H 

1956 T RT 307 (2) 34itG fy r yut Ya . 5399f 11.09.2023) GIRT 

08.2023 SeT fhyr T" for the purpose of determining 33 meters, 

respondent authorities are taking distance on the basis of revenue record 

and if any encroachment or illegal construction is found within the said 
distance, which is to be maintained as open land and green belt, the 

same shall be demolished and removed in accordance with law. " 

3rfa sud I fAfÉT a4/G0I/s/ aSugtara No construction Zone Ä 
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. 532 fio 09.09.2023 SIRI HgeT R ynfIc fH 3fefyH 

RI 307 (2) 3TtT fY r yt A . 5409 f 

GofyT f y 

11.09.2023 
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3f TY> GIRI MT Hq/G0I/s/aGUali No construction Zone 

in accordance with law.> 3qHR 3T4Ì y¢ faT fo TYT | 
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1956 T T 307 (2) 3G fey y yaT 4 . 

dretgi feh 

R yfo fH 3efqH 

5383 fH0 11.09.2023 h 
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determining 33 meters, respondent authorities are taking distance on 
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as open land and green belt, the same shall be demolished and removed 
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the basis of revenue record and if any encroachment or illegal 

construction is found within the said distance, which is to be maintained 

as open land and green belt, the same shall be demolished and removed 

fT STyo GIRI AÍii Hqi/G0A/E/agustale No construction Zone 

in accordance with law."* HIR 3I4T y¢ yfa fo I 
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08.2023 SeT fhyT 4TÀ " for the purpose of determining 33 meters, 
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shall be demolished and removed in accordance with law." 3HR 3AT4T qd 

281524



2. abi (aufer 1050 arfte 

Gh/4SI./ ofUT/ 2023 
ufafetft: 

//2// 

| Hti ya Hj 571 Hi 18.10.2023 y f, 

9826314u6 

Kaliyasot Notice 303 (1), Notice 2023 (A.C.) 

tyr, ftiA Q./J./2023 

J 

291525
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1956 cf5T erRT 301(2) c& 3i;ei~fa 7Ttl ~t111- "Cf?f cfS. sssa 
~'1icB 11.09.2023. 

Gqx1cR1 fctctllia4a 3ijtttx 31jfcl•+11~flll ti':tr. 1~ I-< 

8RT 'Cf5f 15. 532 ~'iicB 09.09.2023 c5 affi 1ibQ~~~I 1~1~ 4l~cf5 Pl~l+-l 1956 

q51" efRI" so? (2) cff 3l.-ei~fa 'tiil:.:i1 tr?T ~- 5358 ~:.:iiq; 11.09.2023 cB" am 
'il1"1"1ll q1~ll 6-fm a;~cf>'<0r fl~cil ~, 'ft)q1~ am q1Ra qRq1C"11 

+-111;.ffll -<1~1ll IDW-........~ fl~~ ~, •fl~q1&1 am q1Ra ~;:,icr;-

11.oe.202s '3~~ci fcl:;141 l'fm t" for the purpose of determining 33 1neters, 
respondent a:uthorities are taking distance on the basis of revenue record 
and if any encroachment or illegal construction is fom1d within the .said 
distance, which is to be maintained as open land and green belt, the same 
shall be demolished and removed in accordanc_e with law." er; ~jffl~ ¢1lqcn1 
~-q~~~tl • 

~1qct1 am~ fi~,91 -q-:;r cf> Cf5cr1tc1-{iiq q5fc;\~1«te1 
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~-;;r-grfffi:r~l"T<TTtl 
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3. ~, ittr. ~~Ix rffi" 311qc:H 91'<1' Q~ci tf?f ~tjicn 09.09.2023 

ffl t fcn, Gq~)<R1.1jfft-< ~q5af elxt fcITTt Tf<J: ~T Pi'"Iro, q?l' sef;Q 
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3i lcl~"-1¢ cBlltetf61 I 

o/ . (_ 
Pl~~lqj I 

.:i~t'< q1Rifq5 f;tit'1, '+flq1cl 
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Date: 03.10.2023 

To, 
The Assistant Engineer, 
Municipal Corporation Bhopal, 

Add- Mukhyalaya Bhavan Anugya, Shahpura, Bhopal (M.P) PIN Code 462001 

Respected Sir, 
This is to bring to your kind attention that aggrieved by the demolition orders dated 11-Sep-23, the undersigned had 
approached the Honourable High Court of Madhya Pradesh, principal seat at Jabalpur. The Writ Petition filed by the 
undersigned was registered as W.P. No. 24144/2023 wherein vide order dated 22-Sep-23, interim protection has been 
granted to the undersigned. The said order is self-explanatory. Therefore, it is requested that no further coercive or 
adverse proceedings be taken by your esteemed authorities. It is further prayed that the order, as per by the 
honourable High Court be c..Read more 

Date: 03.10.2023 

To, 
The Commissioner, 

Municipal Corporation 
I.S.B.T. Bhopal. 

Respected Sir, 
This is to bring to your kind attention that aggrieved by the demolition orders dated 11-Sep-23, the undersigned had 
approached the Honourable High Court of Madhya Pradesh, principal seat at Jabalpur. The Writ Petition filed by the 
undersigned was registered as W.P. No. 24144/2023 wherein vide order dated 22-Sep-23, interim protection has been 
granted to the undersigned. The said order is self-explanatory. Therefore, it is requested that no further coercive or 
adverse proceedings be taken by your esteemed authorities. It is further prayed that the order, as per by the 
honourable High Court be complied with, by your esteemed authorities in letter and spirit. 

Yours truly, 

123 

1Budhir Gupta 
M: 9826060800 

2:54 PM 

A Forwarded 
2:54 PM 
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IN THE HIGH COURT OF MADHYA PRADESH 
AT JABALPUR 

1 

Dated:22-09-2023 
(SUDHIR GUPTA Vs MUNICIPAL CORPORATION BHOPAL ANID 0THERS) 

WP No. 24144 of 2023 

Advocate for the petitioner. 
Shri Manoj Kumar Sharma -Senior Advocate with Shri Kabeer Paul -

Heard on the question of admission as well as on intermn relier. 

By the instant petition filed under Article 226 of the Constitution of India, 

the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued 

under Section 307(2) of thè Madhya Pradesh Municipal Corporation Act, 1956 

by respondent No.2. 
Learned Senior Counsel submits that as per the impugned notice, it is 

clear that the petitioner before issuing the notice has not been given any 

opportunity to 'sübnit his stand as the language used in the same reveals that the 

petitioner has to first demolish the constråc tion said to have been raised 

unauthorizedly and come within the no construction zone' i.e. 33 meters from 

Kaliasot River/Kaliasot Pond. He submits that factually the construction raised 

by the petitjoner is much beyond the limit as has been shown in the impugned 

notice. He further submits that the petitioner has not been given any opportunity 

of hearing even to submit his stand before the authority so as convince them 

that the alleged construction is not unauthorized. He submits that under Such 

circumstançe, the impugned notice is ilegal and iSsued in violation of princinle 

audi alteram partem and if interim protection iS not granted in favour of the 

netitioner, then there is every ikelihood that the alleged construction of 

petitioner shall be demolished. 

In view of the above, let notice be issued to the respondents on payment 

331529



Certified Copy KeyApp. No. Delivery Date 
Srat-s87c -ixv2 40865/202323-09-2023 24 

Slgnature Not Verlfied 

Signed by: SATYPAL KORI 

737 AM 
tme:2Seo-2 

Amont. 
(Rs/-) 

within four weeks. 

Puposc CRN 

Valikd albng with certificate ofthe authorizcd officer. 
|Private LAWO03023092023010048 

of proceSs fee within a period of three working davs by RAD mode, returnab e 

Devashish 

By way of interim measure, til next date of hearing, operation o 
impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed witn a 
Clcar understanding that till next date of hearing the alleged construction relatng 

to the petitioner shal not be demo lished. 

2 

commencing 16.10.2023. 
List this case along with WP. No.24059 of 2023 in the week 

Certified Copy Today. 

(SANJAY DWIVEDI) 
JUD GE 
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Date: 22/09/23 

To, 
The Chief City Planner 
Nagar Palika Nigam, Bhopal 

Subject: Your notice dated 11/09/2023 for Khasra 65/1/4 at village Khudagan) 

Reference: My Writ Petition WPI24101 

Dear Sir, 

With reference to above we have got a stay from HON'BLE HIGH COURT at 

Jabalpur against the notice dated 11/09/23 & 21/09/2023 respectively. 

A copy of the order is attached. 

Thanking you 

Sincerely 

Arvind Agrawal 
Mo: 9425607242 

Encl: 1. Copy of Stay order 
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Of process fee within a period of three working days by RAD mode, returnable 
within four weeks. 

By way of interim measure, till next date of hearing, operation of 

impugned notice dated 11.09.2023 (Annexure-P/1) shall remain stayed with a 

clear understanding that till next date of hearing the alleged construction relating 

to the petitioner shall not be demolished. 

commencing 16.10.2023. 

Devashish 

2 

List this case along with W.P. No.24059 of 2023 in the week 

Certified Copy Today. 

DEVASHISH MISHRA 
2023.09.22 18:06:02 
+05'30' 

(SANJAY DWIVED) 
JUDGE 
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23/09/2023 

To, 
The Chief City Planner, 

Municipal Corporation Bhopal 
Add - Mukhyalaya Bhavan Anugya, Shahpura, Bhopal (M.P) 
PIN Code 462001 

Subject: Your notice dated 11/09/2023 for Khasra 59/2/1/3.60,61.65,105/65 at village Khudaganj 

Respected Sir. 

Ihis is to bring to your kind attention that aggrieved by the demolition orders dated 11-Sep-23, the 
undersigned had approached the Honourable High Court of Madhya Pradesh, principal seat at 
Jabalpur. The Wit Petition filed by the undersigned was registered as W.P. No.24059/2023 wherein 
vide order dated 22-Sep-23, interim protection has been granted to the undersigned. The said order is 
self-explanatory. 
Therefore, it is requested that no further coercive or adverse proceedings be taken by your esteemed 
authorities. It is further prayed that the order, as per by the honourable High Court be complied with, 

by your esteemed authorities in letter and spirit. 

Yours truly, 

Vinit Ajmani 
Mo: 9425006244 

Encl: Certified Copy of the order of Honourable High Court of Madhya Pradesh, Jabalpur 

2s/4)'3 
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Dated: 22-09-2023 

IN THE HIGH COURT OF MADIYA PRADESHI 
AT JABALPUR 

1 

WP No. 24059 of 2023 
(NIT 4JM ANI Vs MUNICIPAL CORPORATION AND 0TilL RS) 

Shri Manoj Kumar Sharma -Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner. 

Heard on the question of admission as well as on interim relief. 

By the instant petition filed under Article 226 of the Constitution of India, 

the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/l ) issued 

under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956 

by respondent No.2. 
Learned Senior Counsel submits that as per the impugned notice, it is 

clear that the petitioner before issuing the notice has not been given any 

opportunity to submit his stand as the language used in the same reveals that the 

petitioner has to first demo lish the construction said to have been raised 

unauthorizedly and come within the 'no construction zone' ie. 33 meters from 

Kaliasot River/Kaliasot Pond. He submits that factually the construction raised 

by the petitioner is much beyond the limit as has been shown in the impugned 
notice. He further submits that the petitioner has not been given any opportunity 
of hearing even to submit his stand before the authority so as convince them 

that the alleged construction is not unauthorized. He submits that under such 

circumstance, the impugned notice is illegal and issued in violation of princ iple 

audi alteram partenn and if interim protection is not granted in favour of the 

petitioner, then there is every likelihood that the alleged construction of the 
petitioner shall be demo lished. 

In view of the above, let notice be issued to thc respondents on payment 

391535
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within four wecks. 

of process fee within a period of three working days by RAD mode, returnable 

By way of interim mcasurc, till ncxt date of hcaring, opcration of 

impugned notice dated 11,09.2023 (Annexure-P/) shall remain staycd with a 

clear understand ing that till next date of hearing the alleged construction relating 

to the petitioner shall not be demo lished. 

2 

List this case along with other connec ted cases 

commencing 16.10.2023. 

Devashish 

Certified Copy Today. 

in the week 

(SANJAY DWIVED) 
JUDGE 
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To, 
The CommissBoner, 

Municipal CoyehltjgnBhopal 
Bhopal (MAMAe 
PIN Code 462001 

Subject: Your notice dated 1 1/09/2023 for Khasra 58/1 at village Khudagan. 
Bhopal 

Respected Sir., 

This is to bring to your kind attention that aggrieved by the demolition orders 
dated 11-Sep-23, the undersigned had approached the Honourable High 
Court of Madhya Pradesh, principal seat at Jabalpur. The Writ Petition filed 
by the undersigned was registered as W.P. No.24111/2023 vwherein vide 
order dated 22-Sep-23, interim protection has been granted to the 
undersigned. The said order is self-explanatory. 

Therefore, it is requested that no further coercive or adverse proceedings be 
taken by your esteemed authorities. It is further prayed that the order, as per 
by the honourable High Court be complied with, by your esteemed 
authorities in letter and spirit. 

Yours truly, 

dtd: 

Ms(Shikha Mahendra Singh 
Mo: 94250 14739 

Encl: Copy of the order of Honourable High Court of Madhya Pradesh. 
Jabalpur 

AE 
2ne-i 
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IN THE HIGIH COURT OF MADIIYA PRADESH 

Dated:22-09-2023 

1 

(SIKIA M.AHENDRA SINGH V MUNICIPAL. (ORrOR1TION IND 0TIERS) 

ALJABALPUR 
WP No. 241|1 of 2023 

Advocate for the petitioner. 
Shrn Manoj Kumar Shama - Senior Advocate with Shri Kabeer Paul -

Heard on the question of ad1mission as well as on interim reliet. 

I 

By the nstant petition filed under Article 226 of the Constitution of India, 

the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/1) issued 

under Section 307(2) of thê MadhyaPradesh Municipal Corporation Act, 1956 

by respondent No. 
Learned Seríor Coünsel-submitshat as per the impugned notice, it is 

clear that the p� ttiöner before issgimg thÃ no� ice has not been given any 

opportuniy tÙ sübmt his stan ás phe language used 

unauthorizedly and come withn the no construction zone' i.e. 33 meters from 

Kaliasot River/Kaliasot Rond. Hè submits that factually the construction raised 

by the petitioner is much beyond the linit as has been shown in the impugned 

notice. He further submits that the petitioner has not been given any opportunity 

SO as Convince them of hearing even to submit his stand before the authority 

that the alleged construction is not unauthorized. He submits that under such 

circumstance, the impugned notice is illegal and issued in violation of principle 

audi alteran partem and if nterim protection is not granted in favour of the 

petitioner, then there is every likelihood that the alleged construction of the 

petitioner shall be demolished. 

w ot the above. t notICe De ISsId to the respon'ents on pavmeut 

in the same reveals that the 

petitioner has tofitst demolishHtnÁ construc tion, said to have been raised 

421538



Irtilvd upy Keyiap. No. |Deivery Date 
92qb - 1:acp-swjv 90866 2023|23-09-0) b \uuexcRN 

Valkl akong wih certilicate ol the utlorvel otliker. 

within four weeks. 

I'hate \LAWO030' 092023010052 

OT process fee within a period of three workiny days by RAD node, returnaoie 

By way of interm mcasure, till next date of hearing, operation of 

mpugned notice dated 1L09.2023 (Annexure-P/) shall remain stayed with a 

Ciear unders tanding that till next date of hearing the alleged construction relatng 

to the petitioner shall not be demo lished. 

Devashish 

List this case along with W.p No.24059 of 2023 in the week 

commencing 16.10.2023. 
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IN THE HIGH COURT OF MADHYA PRADESH 
AT JABALPUR 

WP No. 24123 of 2023 
(SUSHMA PATHAK Vs MUNICIPAL CORPORATION BHOPAL AND 0THERS) 

Dated: 03-10-2023 
Shri Manoj Sharma - Senior Advocate assisted by Shri Kabeer Paul 

Advocate for the petitioner. 

Shri Sanjay K. Agrawal - Advocate for respondents No. I and 2. 
Shri Amit Sharma -Government Advocate for State - on advance copy. 

Shri Agrawal, points out that Municipal Corporation, Bhopal, had 
received a Demi Official letter dated 09.09.2023, from the concerned Sub 

Divisional Officer (Revenue), who took measurement and pointed out that the 
construction carried out by the petitioner is within 33 meters of full tank level of 

Kaliasote pond. 
Reading from Annx.P/2, which is copy of Bhopal Development Plan, 

2005, pub lished ünder the pro visions of the MP. Nagar Tatha Gram Nivesh 

Adhiniyam, 1973, it is pointed out that Clause 4.47 (A, provides that minimum 

50 meters space will be kept open from the edge of upper lake. In respect of 
other lake, it is prescribed that 33 meters space from the lake edge shall be kept 

open. Lake covered in this category are Kalasote, which is the water body in 
question involved in the present case. 

It is also submitted that these measurements were taken as per the 

accepted map provided by Water Resources Department to the officials of the 
Revenue Department. 

It is submitted that as per his instructions, he has placed communication 
made by the Sub Divisional Officer (Nazul) T.T. Nagar, Bhopal (M.P.), dated 

09.09.2023, on record and in this ist, name of the petitioner appears at Serial 

441540



2 

No. 
13, 

wherein, 

name 
of the 

village 
is mentioned 
as Khudaganj, 

name 
of the Owner 

is that 
of 
the 

petitioner 
and 

then 

Khasra 

Number 
is 

given 
as 59/1/11, 
60, 61, 

65, 

105/66, 

measuring 

0,1860 

hectare, 

where 
a restaurant 
in the 

name 
of 

"H
ide 

Out 

Restaurant" 
is being 
run 
and 

managed 
by 
the 

petitioner. 
It is 
also submitted 

that 

Revenue 

Department 
and 

Town 
and 

Country 

Planning 
are necessary 

party. 
It is also 

submitted 

that 

even 

restaurant 
has 

been 

constructed 

without 

competent 

permission 
and 
as such, 
it is an 

illegal 

construction. 

It is also 

submitted 
that 

under 

Section 
307 
(5) 
of the 

Municipal 

Corporation 
Act, 

petitioner 
has 
a remedy 
of 

approaching 
the 

District 

Court. Shri 

Sharma, 
in his 

turn, 

subm
its 

that 

issue 

involved 
in the 

present 

show 

cause 

notice 

AnnxP/1, 
is not 
in 

regard 
to illega! 

construction, 
but 
is in 

regard 
to construction 

which 
is 

coming 

within 
the 

range 
of 
33 

meters 
as prescribed 
by 
the Bhopal 

Development 

Plan, 

2005. 

as a party, 
for 

After 

hearing 

learned 

counsel 
for 
the 

parties, 

for 
the 

present, 
it is necessary 

that 
Shri 

Sharma, 

impleads 

CollectorBhopal, 
Sub 

Divisonal 

Officer 

(Nazul) 
T.T. 

Nagar, 

Bhopal, 

Director, 

Town 
&

 

Country 

Planning, 
M.P. 

Bhopal 

and 
also 
the 

Engincer 
in Chief, 

Water 

Resources 

Department 

which 
on oral 

request 

permission 
is granted. 

Let 

needful 
be 

done 

during 
the 

course 
of the 
day. Shri 

Amit 

Sharma, 

learned 

Govt. 

Advocate 

seeks 
and 
is 

granted 

three 

days' 
time 
to seek 

instructions 
in this 

regard 
and 

produce 

necessary 

documents. 

In the 

meanwhile, 

petitioner's 

counsel 
is also 

directed 
to 

bring 
on 

record 

copy 
of the 

order 

passed 
by NGT 
in Original 

Application 
No. 

135/2014 
(CZ) and 

I.A.No.35/2023, 

decided 
on 11.08.2023. 

Respondent/State 
is directed 
to 

clarify 
that 

where-from 
the 

term 
full 
tank SignatureNgt 

Ver1fied Signed 
by AsHANI 10-2023 

SiGning 
time: 18.13.41 
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gime:o-102023 

level has come because the Bhopal Development Plan, 2005, in Clause 4.47, 
does not use the term full tank level, but uses the term "From the Lake Edge". 

3 

A.Praj. 

Let these instructions be completed. 

the course of the day. 

Let copy of the petitioner be also supplied to Shri Amit Sharma, during 

List this case on 11.10.2023 on top of the list. 
Till then interim protection granted earlier shall continue. 

9RMESA 

(VIVEKAGARWAL) JUDGE 

461542
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22/09/2023 

To, 
The Commissioner, 
The Chief City Planner, 
Municipal Corporation Bhopal 
Add - Mukhyalaya Bhavan Anugya, Shahpura, Bhopal (M.P.) 
PIN Code 462001 

Subject: Your notice dated 11/09/2023 for Khasra no, 65/1/6, 105/65, 67, 68 at village Khudaganj 

Respected Sir, 

This is to bring to your kind attention that aggrieved by the demolition orders dated 11-Sep-23, the 

undersigned had approached the Honourable High Court of Madhya Pradesh, principal seat at 

Jabalpur. The Writ Petition filed by the undersianed was registered as W.P. No.24093/2023 wherein 

vide order dated 22-Sep-23, interim protection has been granted to the undersigned. The saicd order is 

self-explanatory. 

Therefore, it is requested that no further coercive or adverse proceedings be taken by your esteemed 

authorities It is further prayed that the order. as per by the honourable High Court be complied with. 

yDur esteemed autherities in ietter and spirit. 

Avdesh Agrawal 
Mo: 9425150076 

Encl: Copy of the order of Honourable High Court of Madhya Pradesh, Jabalpur 
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IN THE HIGH COURT OF MADHYA PRADESH 
AT JABALPUR 

1 

Dated: 22-09-2023 

WP No. 24101 of 2023 
(ARVIND AGRAWAL Vs MUNICIPAL CORPORAT1ON AND OTHERS) 

Shri Manoj Kumar Sharma - Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner. 

Heard on the question of admission as well as on interim relief. 

By the instant petition fled under Article 226 of the Constitution of India, 

the petitioner is chalenging the notice dated 11.09.2023 (Annexure-P/l) issued 

under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956 

by respondent No.2. 

Learned Senior Counsel submits that as per the impugned notice, it is 
clear that the petitioner before issuing the notice has not been given any 

opportunity to submit his stand as the language used in the same reveals that the 

petitioner has to first demolish the construction said to have been raised 

unauthorizedly and come within the 'no construction zone' ie. 33 meters from 
Kaliasot River/Kaliasot Pond. He submits that factually the construction raised 

by the petitioner is much beyond the limit as has been shown in the impugned 
notice. He further submits that the petitioner has not been given any opportunity 
of hearing even to submit his stand before the authority so as convince them 

that the alleged construction is not unauthorized. He submits that under such 

circumstance, the impugned notice is illegal and issued in violation of principle 
audi alteram partem and if interim protection is not granted in favour of the 

petitioner, then there is every ikelihood that the alleged construction of the 
petitioner shall be demo lished. 

In view of the above, let notice be issued to the respondents on payment 

481544
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Vabd abng with certiicate of the autorizcd officer. 

within four wecks. 

Private LAWO030230920230100s4 

of proccss fee within a period of threc working days by RAD mode, rcturnable 

Devashish 

By way of interim measure, till next date of hcaring, operation of 

impugned notice dated 11.09.2023 (Annexure-P/1l) shall remain stayed with a 

clear understanding that till next date of hearing the alleged construction relating 

to the pctitioner shall not be demolished. 

2 

commencing 16.10.2023. 

List this case along with W.P. No.24059 of 2023 in the week 

Certified Copy Today. 

(SANJAY DWIVEDI) 
JUDGE 
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Process Id: 176325/2023 

From 

To, 

IN THE HIGH COURT OF MADHYA PRADESH AT JABALPUR 
Deputy Registrar, 

Pradesh 
High Court of Madhya 
at Jabalpur 

The Assistant Engineer, 

2 of 2 

Municipal Corporation, Bhopal, 

Sub: 

Mukhyalaya Bhavan Anugya, Shahpura Bhopal, District- Bhopal (MADHYA PRADESH), 

Sir/Madam, 

WP/24098/2023 

(Seal of the Court) 

Notice to Respondent No. 2 in writ Petition(Mandamus/Prohibition/ Certiorari/Quo Warranto) No. WP/ 24098/ 2023 

http://172.16.180.43/cishcbom/Demo/menu.php 

I am directed to inform you that one Mamta Yadav has filed a petition under Article 226 of the Constitution of India (Copy enclosed) in this Court, and the same is registered as Writ Petition (Mandamus/ Prohibition/ Certiorari/ Quo Warranto) No. WP/24098/2023 

Encl: Copy of Petition and Copy of order dated 
22.09.2023. 

2qo4 
/olo2? 

FOR ADMISSION AND IR. 
Fixed for 16-10-2023 
WP-DA-10 

Take notice that you are required to submit a return personally or through a duly engaged Advocate on or before 16-10-2023. If no return is filed as aforesaid, the petition will be heard and decided exparte. 

Respondent No. 2 

Jabalpur 23-09-2023 

Your faith fully 

DEPUTY REGISTRAR 

23/09/23, 6:23 PM 
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IN THE HIGH COURT OF MADHYA PRADESH AT JABALPUR 

1 

Dated: 22-09-2023 

WP No. 24098 of 2023 
(MAMTA TADAT V's MUNICPAL CORPORATION AND 0THE RS) 

Shri Manoj Kumar Sharma -Senior Advocate with Shri Kabeer Paul -

Advocate for the petitioner. 

Heard on the question of admission as well as on interim relief. 

By the instant petition filed under Artick 226 of the Constitution of India, 

the petitioner is challenging the notice dated 11.09.2023 (Annexure-P/I ) issued 
under Section 307(2) of the Madhya Pradesh Municipal Corporation Act, 1956 
by respondent No.2. 

Leamed Senior Counsel submits that as per the impugned notice, it is 
clear that the petitioner before issuing the notice has not been given any 
opportunity to submit his stand as the language used in the same reveals that the 

petitioner has to first demolish the construction said to have been raised 

unauthorizedly and come within the 'no construction zone' i.e. 33 meters from 

Kaliasot River/Kaliasot Pond. He submits that factually the construction raised 

by the petitioner is much beyond the limit as has been shown in the impugned 
notice. He further submits that the petitioner has not been given any opportunity 
of hearing even to submit his stand before the authority SO as convince them 

that the alleged construction is not unauthorized. He submits that under such 

circumstance, the impugned notice is ilegal and issued in violation of principle 

aúdi úierum partem and if interim protection is not granted in favour of the 
petitioner, then there is every likelihood that the alleged construction of the 

petitioner shall be demolished. 

n view, of the above, let notice be issued to the respondents on payment 
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of process fee within a period of three working days by RAD mode, returnable 

wthin tour wecks. 

2 

Byway of interim measure, tll next date of hearing, operation e 

shall remain stayed with a 
inpugned notice datod 11.09,2023 (Annexure-P/l) : 

kar understand mg that till next date of hearing the alleged construction relating 

o the petitioner shall not be denmolished. 

List this case abng with W.P. No.24059 of 2023 in the week 

commencing 16.10.2023. 

Certified Copy Today. 

(SANJAYDWIVEDI) JUDGE 
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Gaurvanvit Jain
Annexure R-2



541550

Gaurvanvit Jain
Annexure R-3


